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CASE LAWS

| BANKING

J&K&L High Court: Writs lie against cooperative banks performing public functions

Mohammad Shafi Reshi Vs. Union Territory of J&K & Ors, Dated: 20.07.2026,
(MANU/JK/0556/2026)

The Jammu and Kashmir and Ladakh High Court has observed that writ jurisdiction under Article
226 depends on the presence of a public law element, not Article 12 status. It ruled that a
cooperative bank performing public functions under RBI regulation is amenable to writ jurisdiction.

| civiL

Supreme Court: Article 142 can't supersede a concluded and implemented settlement
between parties

Vijayalakshmi R. Vs. C. L. Balaji, Dated: 21.07.2026, (MANU/SC/0722/2026; 2026 INSC 731)

The Supreme Court has observed that inherent jurisdiction of Article 142 cannot be invoked to
alter or override a concluded settlement between parties. The Court dismissed a wife's plea
seeking modification of a divorce settlement by directing the creation of an additional Rs.6-6.5 crore
corpus for her son's education.

Supreme Court: Revisional jurisdiction cannot correct factual errors despite alleged
concealment

Madan Mohan (Dead) Through Lrs. Vs. Thakar Dass (Dead) Thr. Lrs, Dated: 21.07.2026,
(MANU/SC/0725/2026;2026 INSC 730)

The Supreme Court has observed that revisional jurisdiction cannot be invoked to correct mere
errors of fact or law unless they involve a jurisdictional error, and set aside the Punjab and Haryana
High Court's judgment overturning concurrent eviction orders passed by the Rent Controller and
Appellate Authority.
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Calcutta High Court: Aadhaar card prima facie establishes occupation; demolition
without notice is unlawful

Md. Idrish and Others Vs. Union of India and others, Dated: 21.07.2026, (MANU/WB/1579/2026)

The Calcutta High Court has observed that although an Aadhaar Card is not conclusive proof of
residence or ownership, it serves as prima facie evidence of occupation under the Public
Premises Act, 1971. It restrained authorities from carrying out demolition or eviction without
following the statutory procedure.

Delhi High Court lifts gag order on the Wire; prior restraint in defamation not sustainable
ShriNaresh Kumar Vs. The Wire & Ors., Dated: 20.07.2026, (MANU/DE/4984/2026; 2026:DHC: 5759)

The Delhi High Court recalled its direction restraining The Wire from publishing similar future
content. Holding that prior restraint in defamation matters is legally unsustainable. However, it
retained the interim order directing removal of the disputed article and related social media posts
pending trial.

| conTrRACT

Delhi High Court clears way for Centre to reclaim Vedanta-operated Gujarat oil and gas
block

Vedanta Limited Vs. Union of India & Ors, Dated: 22.07.2026, (MANU/DE/5048/2026;
2026:DHC:5803)

The Delhi High Court has upheld the Centre's decision refusing to extend Vedanta's production
sharing contract and dismissed its plea, allowing ONGC to assume control of the assets and
operations of the offshore oil and gas block located at Suvali, Gujarat.

| crIMINAL

Delhi High Court acquits man in 2006 kidnapping and rape Case, grants benefit of doubt

Ram Chander @ Chhotu Vs. State, Dated: 22.07.2026, (MANU/DE/5089/2026; 2026:DHC:5864)

The Delhi High Court has acquitted a man convicted in a 2006 rape and kidnapping case, ruling that
inconsistent evidence and inconclusive forensic findings failed to prove guilt beyond
reasonable doubt, giving him the benefit of doubt and overturning his conviction.

Supreme Court holds Section 50 NDPS Act inapplicable to recovery from bag etc carried
by accused

Mehboob Shah Vs. State Of Madhya Pradesh, Dated: 21.07.2026, (MANU/SC/0726/2026; 2026 INSC
729)

The Supreme Court has observed that the safeguard under Section 50 of the Narcotic Drugs and
Psychotropic Substances Act, 1985 is limited to an accused's personal search and does not apply
when narcotics are recovered from a bag, container, suitcase, or any other article carried by the
accused.
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Supreme Court: Terror cases cannot curtail constitutional safeguards and the right to
fair trial

Dr. Abdul Hameed Vs. State of Rajasthan, Dated: 21.07.2026, (MANU/SC/0723/2026;2026 INSC 734)

The Supreme Court has reaffirmed that constitutional safeguards & right to fair trial remain
inviolable even in terrorism cases. It observed that while attacks on innocent civilians evoke fear &
public outrage, such prosecutions demand stricter adherence to constitutional principles, not
relaxation of legal standards.

Supreme Court: Under JJ Act, murder falls within heinous offences; Section 302 IPC
prescribes minimum life sentence

X Vs. State of Bihar & Anr., Dated: 21.07.2026, (MANU/SC/0728/2026;2026 INSC 728)

The Supreme Court has observed that murder under Section 302 IPC (now Section 103(1) BNS) isa
"heinous offence" under the Juvenile Justice Act, 2015. It ruled that although no minimum
sentence is expressly provided, imprisonment for life is the implied minimum punishment under the
provision.

Supreme Court: Wrong statement in pleadings is not always a false statement, perjury
case quashed

Prabhakar Yeshwant Masram and Another Vs. Sou Tula Namdeorao Jaipurkar and Another., Dated:
21.07.2026, (MANU/SC/0724/2026; 2026 INSC 724)

The Supreme Court has quashed perjury proceedings against a litigant and his counsel, holding that
every wrong statement in pleadings cannot be treated as a false statement unless there is
evidence of a deliberate falsehood, even if the error is attributed to a typographical mistake.

J&K&L High Court holds death of sole accused brings disproportionate assets
attachment case to anend

DheerajPargal Vs. UT of J&K and another, Dated: 21.07.2026, (MANU/JK/0558/2026)

The High Court of Jammu & Kashmir and Ladakh has held that attachment proceedings in a
disproportionate assets case cannot continue independently once the criminal proceedings
against the sole accused public servant become legally incapable of proceeding.

Supreme Court reduces gang rape convict's sentence to 20 years, cites reform
prospects

Ehsaan Vs. State of National Capital Territory of Delhi, Dated: 20.07.2026, (MANU/SC/0718/2026;
2026 INSC 720)

The Supreme Court has reduced the sentence of a gang rape convict from imprisonment for the
remainder of his natural life to 20 years' rigorous imprisonment with remission, citing his young
age at the time of the offence, lack of criminal antecedents, good conduct during incarceration, and
the possibility of reformation.
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Kerala Court sentences Nenmara double murder convict Chenthamara to death
State Vs. Chenthamara, Dated: 20.07.2026, (MANU/OT/0078/2026)

The Palakkad Sessions Court sentenced Chenthamara to death in the Nenmara double murder case,
holding that he posed a continuing threat to society with no scope for reformation. The Court
also imposed a Rs.20 lakh fine, directing compensation to the victims' legal heirs.

I DIRECT TAXATION

Delhi High Court Judges Reveal Tax Regime before Hearing Allowances Tax Case

Delhi Tax Bar Association Through Its Secretary Vs. Union of India & Anr., Dated: 22.07.2026,
(MANU/DE/5049/2026; 2026:DHC:5845-DB)

Before hearing a plea on the taxation of allowances paid to Supreme Court and High Court judges,
two Delhi High Court judges disclosed the income-tax regime they had opted for, observing that the
decision in the case could have a direct bearing on them personally.

| FAMILY

Supreme Court: Upheld husband's conviction for murdering his wife over an extramarital
affair

Piyush Shyamdasani Vs. State Of Uttar Pradesh, Dated: 20.07.2026, (MANU/SC/0737/2026; 2026
INSC 721)

The Supreme Court has upheld the husband's conviction for murdering his wife, ruling that repeated
phone calls exchanges with his lover formed reliable circumstantial evidence proving the
extramarital affair and establishing the motive to eliminate his wife as an obstacle to their
relationship.

Calcutta High Court: Trial Courts can't compel mediation in mutual consent divorce
cases

Danish Karim Vs. Ranjana Chowdhury, Dated:20.06.2026, (MANU/WB/1609/2026)

The Calcutta High Court has ruled that courts cannot compel parties in a mutual consent of
divorce to undergo mediation or reject their plea for refusing it. It therefore quashed the trial court's
order dismissing the joint divorce petition under the Special Marriage Act, 1954.
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| FERA

Supreme Court: Cognizance of FERA complaint is invalid without prior notice to the
accused

Standard Chartered Bank & Anr. Vs. Enforcement Officer Ministry of Home Affairs & Anr., Dated:
21.07.2026, (MANU/SC/0721/2026; 2026 INSC 727)

The Supreme Court has observed that the Magistrate cannot take cognizance of a complaint
under FERA unless mandatory opportunity notice is first served on the accused. It consequently
quashed the complaints and summoning orders against Standard Chartered Bank and its officer for
non-compliance with Section 61(2) of the Act.

I INTELLECTUAL PROPERTY RIGHTS

Delhi High Court refuses interim relief to ANl in Copyright suit against OpenAl

ANI Media Pvt. Ltd. Vs. Open Al OPCO LLC, Dated: 24.07.2026, (MANU/DE/5106/2026; 2026:DHC:
5900)

The Delhi High Court has observed that OpenAl has made out a prima facie case that the use of ANI's
publicly available news content for training its Large Language Models (LLMs) is protected as fair
dealing under Section 52(1)(a) of the Copyright Act, as the training process amounts to a form of
private research. The Court further found that ANI failed to establish that ChatGPT had memorised
or substantially reproduced its copyrighted works, observing that the examples relied upon by ANI
were likely generated through Retrieval-Augmented Generation (RAG) rather than model training.

| MOTOR VEHICLE

Supreme Court: Motor accident compensation not payable for murder committed
inside vehicle

Dilip Agarwal Vs. Rajshri Agarwal & Ors., Dated:22.07.2026, (MANU/SC/0730/2026; 2026 INSC 736)

The Supreme Court has observed that compensation under the Motor Vehicles Act cannot be
granted merely because a vehicle was involved in events leading to a person's death. It therefore
set aside the High Court and MACT orders, finding no proximate link between the vehicle's use and
the death.

Kerala High Court orders DGP to set up special squads across districts for hit-and-run
cases

Geetha Vs. State Police Chief of Kerala & Ors., Dated: 20.07.2026, (MANU/KE/1978/2026;
2026:KER:53140)

The Kerala High Court has ordered the State Police Chief to establish special squads in every
district to investigate hit-and-run cases. Observing that delayed tracing of offenders often stalls
investigations, it directed coordinated action by police, cyber units, and technology to locate
absconding vehicles.
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I MEDIA AND ENTERTAINMENT

Supreme Court: TRAI compliance directions are not adjudication

Telecom Regulatory Authority of India Vs. M/S Polimer Cable Network and Others,
Dated:24.07.2026, (MANU/SC/0735/2026; 2026 INSC 742)

The Supreme Court has observed that “A direction to obey a regulation operates upon the regulated
entity in the discharge of TRAI's regulatory function under Section 11(1)(b) read with Section 13; it is not
a determination of a lis inter se...Accordingly, neither the direction nor the Show Cause Notice bears the
essential attributes of “adjudication”, and TRAI has not trespassed upon the exclusive adjudicatory
jurisdiction ofthe TDSAT.”

Gujarat HC: Whatsapp forward of fake newspaper clipping not forgery; absent proof of
fabrication

Kaushalbhai Jagdishbhai Asodiya Vs. State of Gujarat & Anr, Dated: 22.07.2026,
(MANU/GJ/1833/2026)

The Gujarat High Court has observed that sharing a fake newspaper clipping through WhatsApp
cannot by itself amount to forgery in the absence of proof that the sender created or falsified it, and
therefore quashed the FIR registered against the accused.

| SERVICE

Supreme Court: Promotion remains valid even if an employee's grade pay stays
unchanged

Union Of India and Others Vs. Harbans Lal Verma, Dated: 23.07.2026, (MANU/SC/0732/2026; 2026
INSC 739)

The Supreme Court has observed that promotions within the Railway Guard cadre count under the
MACPS, ruling that Mail/Express Guards cannot claim further Grade Pay upgradations, and
consequently set aside the Rajasthan High Court and CAT orders granting those benefits.

| SERVICE TAX

Supreme Court restores ¥16 Crore service tax demand on BPCL, HPCL

Commissioner Of Service Tax Mumbai Vs. M/S Bharat Petroleum Corporation Ltd. Etc., Dated:
20.07.2026, (MANU/SC/0716/2026; 2026 INSC 723)

The Supreme Court has restored service tax demands exceeding Rs.16 crore against BPCL and
HPCL, holding they acted as commission agents for Mahanagar Gas Ltd. in selling CNG. The Court
ruled their role qualified as "Business Auxiliary Service" under the Finance Act, as they only promoted
sales.
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@,
NEWS IN BRIEF

The Uttarakhand High Court has ruled that banks cannot freeze customer
accounts solely based on another bank’s communication alleging an erroneous
fund transfer, holding that such action requires directions from a competent
Magistrate or investigating authority.

The Supreme Court has recommended amending the National Highways Act,
1956, observing that land acquisition compensation disputes should be decided by
judicially trained authorities instead of bureaucrats, while hearing appeals
concerning Sections 3G and 3J of the Act.

The Bombay Bar Association has condemned the use of force against students
protesting examination paper leaks at Jantar Mantar, while also denouncing
damage to public property by some protesters and urging authorities to engage in
meaningful dialogue

The Supreme Court Bar Association and Supreme Court Advocates-on-Record
Association has condemned alleged police excesses against student protesters in
Delhi, demanding an impartial investigation into claims of excessive force and
injuries sustained during the incident.

The Bar Council of India has resolved to increase the number of seats to
implement the Supreme Court-mandated 30% reservation for women advocates
while ensuring that no elected member under the existing statutory strength loses
their seat.

The Allahabad High Court has sought clarification from the BCI on whether
advocates without Certificate of Practice or AIBE qualification can continue legal
practice, after questioning representation by an advocate with expired provisional
enrollment period.

The Allahabad High Court has ruled that an SHO's report, when forwarded by the
Superintendent of Police to the District Magistrate in accordance with the U.P.
Goondas Rules, 1970, is a valid basis for initiating proceedings under Section 3(1)
of the U.P. Goondas Act.

The Supreme Court has upheld the prohibition on commercial activities in the
Segur Plateau elephant corridor, dismissing challenges to the Madras High Court's
order that invalidated land purchases made by resort owners in the protected area.
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| EDUCATION

23.07.2026

News in Brief

The Supreme Court has cautioned against politicising the Ayodhya Ram Temple
donation theft matter, while hearing pleas seeking a CBI probe and audit of temple
trust finances, observing that courts should address the issue as a legal matter.

The Kerala High Court has observed that the Special Investigation Team has
received the final scientific report from the CSIR National Metallurgical Laboratory
in the Sabarimala gold theft case. It directed the SIT to complete the investigation
into the alleged gold misappropriation.

The Supreme Court has clarified that States with fewer than 1,000 pending
consumer cases may abolish certain District Consumer Commissions and assign
their work to serving judicial officers with the prior concurrence of the concerned
High Court.

The Supreme Court observed that in matrimonial disputes, it has become common
for in-laws to be implicated in criminal cases, with children often being used to
malign each other.

The Supreme Court has ruled that an arrest cannot be invalidated solely because
the grounds of arrest were inadequately communicated, unless the accused
demonstrates resulting prejudice, and accordingly set aside the bail granted to the
prime accused in the Meghalaya honeymoon murder case.

The Delhi Court has granted interim bail to accused Sagar Sharma in the 2023
Parliament security breach case on humanitarian grounds, allowing him to perform
his father’s last rites after his demise due to cancer.

J&K&L High Court has observed that dismissal of a criminal complaint before
taking cognizance or issuing process does not constitute an acquittal, making such
orders challengeable under Section 528 BNSS, unlike dismissals governed by
Section 279 BNSS.

The Allahabad High Court has held that proceedings under Section 3(1) of the
Uttar Pradesh Control of Goondas Act, 1970 can be initiated based on an SHO's
report forwarded through the SP to the District Magistrate as required under the
Rules.

The Bombay High Court has ordered the NTA to place the original answer sheets
of three NEET-UG 2026 aspirants on record after they alleged inconsistencies in
their declared marks and issued notices to the NTA and the Central Government.

Prime Minister Narendra Modi has announced the creation of fast-track courts to
ensure swift prosecution in paper leak cases, stating that strict penalties will be
imposed on those responsible while highlighting the government’s focus on
safeguarding the future of young aspirants.
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The Bombay High Court has observed that a child of a single mother cannot be
refused RTE admission for failing to produce the deceased father's caste certificate,
ruling that the mother's caste certificate is sufficient where the father is no longer
alive.

The Supreme Court has granted one-time relief to law students from ongoing
academic sessions, holding that they cannot be prevented from appearing in final
examinations due to attendance shortages following the Delhi High Court’s
judgment on attendance norms.

The Supreme Court has directed the Union Government and the Central Board of
Secondary Education to amend the APAAR Scheme's model consent form to
expressly allow parents or guardians to withhold or refuse consent.

| ENVIRONMENT

23.07.2026

| PROPERTY

20.07.2026

The Supreme Court has modified its earlier order restricting fresh industrial activity
in the Taj Trapezium Zone, permitting the Taj Trapezium Zone (TTZ) Authority to
consider nearly 410 pending applications, primarily from MSMEs seeking approval
for industrial establishment, expansion, or relocation.

The Supreme Court has directed Parsvnath Developers to comply with the Haryana
Real Estate Regulatory Authority (HRERA) orders concerning homebuyers of the
Parsvnath Exotica project in Gurugram within one week, failing which its directors
will face imprisonment. The directions arise from the developer's failure to comply
with final HRERA orders directing payment of compensation and other dues to
homebuyers. The Court also ordered the deposit of the recoverable amount with
12% annual interest and held that pending insolvency proceedings cannot be used
to avoid compliance with the HRERA orders.

I MEDIA AND ENTERTAINMENT

20.07.2026

News in Brief

The Delhi High Court has sought explanations from the Centre and Central Board
of Film Certification regarding a plea seeking mandatory provision of Indian Sign
Language interpretation in movies and OTT platforms to ensure inclusive access
for persons with hearing disabilities.
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(@\ NOTIFICATION UPDATES
CENTRAL

I RESERVE BANK OF INDIA

Press Release No.: 2026-2027/726, Dated: 21.07.2026,
MANU/RPRL/0452/2026

The Reserve Bank of India has drafted new rules to simplify and modernize the Foreign Exchange
Management (Non-Debt Instruments) Rules, 2019, aiming to align them with India's economic
priorities and enhance ease of doing business. The draft includes a simplified framework, alignment
with FDI policy, and a future-ready regulatory approach. Public feedback is invited before finalization.

I SECURITIES AND EXCHANGE BOARD OF INDIA

Circular No.: HO/49/14/13(11)2026-CFD-POD1/1/16864/2026, Dated: 21.07.2026,
MANU/SMIS/0055/2026

SEBI has amended the Buy-back of Securities Regulations to freeze promoter holdings at the ISIN
level during buy-back periods, allowing tendering of shares and invocation of pre-existing
encumbrances. Depositories are required to establish an operational framework to implement these
changes effectively.

Circular No.: HO/24/13/17(1)2026-IMD-POD-1/1/16895/2026, Dated: 21.07.2026,
MANU/SMIS/0056/2026

The Securities and Exchange Board of India (SEBI) has updated certification requirements for entities
involved in the distribution of Specialized Investment Funds (SIFs). The new guidelines require
distributors to hold a "NISM Series-V-D - Mutual Fund - Specialized Investment Fund Distributors
Certification," allowing them to distribute both Mutual Fund and SIF products. Existing certifications
will remain valid until their expiration, ensuring a smooth transition.

I MINISTRY OF COMMERCE AND INDUSTRY

Notification No.: 24/2026-2027, Dated: 22.07.2026,
MANU/DGFT/0129/2026

The DGFT has amended the ITC (HS) 2022 Import Policy to align import tariff classifications with
the Finance Act, 2026, effective immediately. The notification restructures numerous ITC (HS)
codes by deleting, splitting, merging and revising product descriptions across multiple sectors
without generally changing their import policy status. Importers and customs stakeholders must
update product classifications, customs documentation and internal compliance systems to reflect
the revised codes. Businesses should review the updated ITC (HS) Schedule-l and ensure all future
import filings use the newly notified classifications to avoid customs and compliance issues.
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Notification No.: 14/2026-2027, Dated: 20.07.2026,
MANU/DGFT/0126/2026

The Ministry of Commerce and Industry is seeking inputs on a proposed amendment to the
Foreign Trade Policy 2023, which aims to provide a de minimis exemption from the requirement of
Registration-cum-Membership Certificate (RCMC) for low-value export consignments. This
amendment is intended to promote small value exports by exempting consignments with an FOB
value up to INR. 10,000 from RCMC requirements.

Notification No.: 22/2026-2027, Dated: 20.07.2026,
MANU/DGFT/0125/2026

The Directorate General of Foreign Trade invites applications for Tariff Rate Quota allocation
under the India-UK Comprehensive Economic and Trade Agreement for 2026. Applications are
open from 21st July to 4th August 2026 for specific motor vehicle imports.

Press Information Bureau, Dated: 20.07.2026,
MANU/PIBU/0884/2026

India has become a party to the WTO Agreement on Fisheries Subsidies, enhancing its credibility
as a responsible seafood exporter and supporting sustainable fisheries management. The agreement
focuses on marine wild capture fishing, excluding aquaculture and inland fisheries, and aims to
protect marine resources and small-scale fishers by prohibiting harmful subsidies.

I MINISTRY OF FINANCE

Notification No.: 94/2026, Dated: 21.07.2026,
MANU/CBDT/0095/2026
The Income-tax (Second Amendment) Rules, 2026, amends rule 157 of the Income-tax Rules,

2026, redefining "specified fund" to include certain funds established in India or International
Financial Services Centres, regulated under specific SEBI or IFSC regulations.

Press Information Bureau, Dated: 21.07.2026,
MANU/PIBU/0893/2026

The government and RBI have introduced a new regulatory framework to strengthen the digital
lending ecosystem, including a directory of digital lending apps and enhanced customer
safeguards. Initiatives involve blocking illegal loan apps, engaging with internet intermediaries, and
launching platforms for reporting cyber incidents. Awareness campaigns and training programs are
also being conducted to protect citizens from exploitation by fake loan apps.

Press Information Bureau, Dated: 20.07.2026,
MANU/PIBU/0881/2026

The government and RBI are enhancing the fintech ecosystem with improved regulatory
frameworks and consumer protection measures, including cyber safety, Al-based fraud detection,
and national cybercrime reporting mechanisms. Initiatives include the SRO-FT framework, digital
payment security controls, and the Digital Personal Data Protection Act. Additionally, a National
Cybercrime Reporting Portal and awareness campaigns are being implemented to safeguard
consumer interests.
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I MINISTRY OF LAW AND JUSTICE

Press Information Bureau, Dated: 20.07.2026,
MANU/PIBU/0883/2026

The Draft Advocates (Amendment) Bill, 2026 has been released for stakeholder and public
consultation by the Bar Council of India. Stakeholders are invited to submit their comments and
suggestions on the draft bill. The consultation process aims to ensure a transparent and participative
legislative process.

I MINISTRY OF COMMUNICATIONS

Notification No.: SO3958(E), Dated: 20.07.2026,
MANU/MCOM/0049/2026

The Ministry of Communications has notified new standards for telecommunication equipment
under the Telecommunications Act, 2023. These standards cover various aspects such as 5G core
testing, optical fiber cable route tracing, and requirements for wireless access and optical networks.

I MINISTRY OF ENVIRONMENT FOREST AND CLIMATE CHANGE

Press Information Bureau, Dated: 21.07.2026,
MANU/PIBU/0891/2026

The Supreme Court has formed a High-Powered Committee to examine issues related to the
Aravalli Hills and Ranges and is seeking input from the public and various stakeholders. The
committee invites suggestions and inputs from individuals and organizations affected by or
interested in the region's ecosystem and biodiversity. Submissions should be made within 21 days of
the notice's publication.

I MINISTRY OF PORTS, SHIPPING AND WATERWAYS

Notification No.: GSR645(E), Dated: 21.07.2026,
MANU/SHIP/0064/2026

The Indian Ports Rules, 2026 establish a comprehensive regulatory framework under the Indian
Ports Act, 2025 by introducing mandatory waste management, pollution prevention, digital reporting,
environmental monitoring, and record-keeping requirements for ports and vessels. Ports must
establish and maintain adequate waste reception facilities, prepare and publish waste reception and
handling plans, receive advance waste notices before vessel arrival, issue waste delivery receipts,
maintain prescribed records, undergo biennial environmental audits, and report pollution incidents
within specified timelines, while encouraging electronic compliance through the Maritime Single
Window. The Rules also align Indian port operations with international maritime conventions,
strengthening environmental accountability and imposing enhanced compliance obligations on port
authorities, vessel owners, operators, agents, and waste management service providers.
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I MINISTRY OF INFORMATION AND BROADCASTING

Press Information Bureau, 22.07.2026,
MANU/PIBU/0899/2026

The draft Telecommunications Rules, 2026 aim to simplify the regulatory framework for television
and radio services by consolidating various guidelines into a single rule book. This initiative is
intended to streamline compliance, enhance ease of doing business for broadcasters, and improve
service availability, including in remote areas. Existing licensees have the option to voluntarily
migrate to the new framework or continue under current licenses.

I MINISTRY OF HEALTH AND FAMILY WELFARE

Press Information Bureau, Dated: 22.07.2026,
MANU/PIBU/0904/2026

The ICMR-NIN-led 'Let's Fix Our Food' Consortium released a policy document with evidence-
based recommendations to promote healthier diets and food environments for children and
adolescents in India. The initiative aims to prevent diet-related non-communicable diseases through
research, policy analysis, and stakeholder engagement, focusing on areas like school food
environments, nutrition literacy, and regulation of unhealthy food marketing.

STATE
I LABOUR AND EMPLOYMENT

Notification No.: LE/LI/DMN/IR/210540/2026/222, Dated: 20.07.2026,
MANU/VTDM/0037/2026

The draft Dadra and Nagar Haveli and Daman and Diu Industrial Relations Rules, 2026 establish
the implementation framework for the Industrial Relations Code, 2020, covering industrial relations
procedures, settlement mechanisms and bipartite forums while replacing existing labour regulations.
Employers should review the draft rules, submit objections within the consultation period if required,
and prepare to align workplace policies and industrial relations practices before the rules are
finalized.

Notification No.: LE/LI/OSHWC/210539/2026/220, Dated: 20.07.2026,
MANU/VTDM/0038/2026

The draft Dadra and Nagar Haveli and Daman and Diu Occupational Safety, Health and Working
Conditions Rules, 2026 consolidate multiple labour and workplace safety regulations under a
unified framework, introducing updated compliance requirements for occupational safety, hazardous
substances, digital filings and workplace administration. Employers should review the draft rules,
submit feedback during the consultation period if necessary, and prepare to update workplace safety
and compliance systems before implementation.
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Notification No.: LE/LI/DMN/SSR/210542/2026/221, Dated: 20.07.2026,
MANU/VTDM/0039/2026

The draft Dadra and Nagar Haveli and Daman and Diu Social Security Rules, 2026 consolidate
multiple social security and labour welfare regulations into a unified framework governing gratuity,
maternity benefits, employee compensation, welfare boards and unorganised workers. Employers
should review the draft rules, provide feedback during the consultation period if required, and prepare
to align social security compliance and employee benefit administration before implementation.

Notification No.: LE/LI/DMN/Wages/210543/2026/219, Dated: 20.07.2026,
MANU/VTDM/0040/2026

The draft Code on Wages (Dadra and Nagar Haveli and Daman and Diu) Rules, 2026 unify wage-
related regulations under the Code on Wages, 2019 by establishing a common framework for wage
administration, authorities and compliance procedures across the Union Territory. Employers should
review the draft rules, submit comments within the consultation period if necessary, and prepare to
update wage compliance and payroll practices before implementation.

LEGISLATIVE ASSEMBLY SECRETARIAT

Notification No.: 12613-MPRAVIS-16-Vidhan-2026, Dated: 20.07.2026,
MANU/SNMP/0102/2026

The proposed Madhya Pradesh Workplace Empowerment Code (Shram Shakti Samhita), 2026
seeks to consolidate State labour laws by introducing lifetime digital registration for establishments,
technology-driven compliance, and a streamlined governance framework aligned with Central
Labour Codes. Employers should prepare to adopt the new digital registration and compliance
system, update establishment information promptly, and review internal labour compliance
processes once the Code is notified.

Notification No.: 12610-MPRAVIS-16-Vidhan-2026, Dated: 20.07.2026,
MANU/SNMP/0108/2026

The proposed Madhya Pradesh Ease of Doing Business Act, 2026 introduces a single-window
approval system, self-declaration for eligible low-risk enterprises, and an institutional framework to
simplify business establishment, expansion and industrial land management in notified industrial
areas. Businesses should evaluate eligibility, prepare to use the single-window platform, and align
approval and compliance processes once the Act is implemented

Notification No.: 12604-MPRAVIS-16-Vidhan-2026, Dated: 20.07.2026,
MANU/SNMP/0107/2026

The proposed Madhya Pradesh Fire and Emergency Services Act, 2026 establishes a
comprehensive framework for fire prevention, emergency response and fire safety compliance across
residential, commercial and industrial premises, including responsibilities for owners, occupiers and
builders. Businesses should assess their fire safety systems, designate responsible personnel where
required, and prepare to comply with the new regulatory obligations once the Act is notified.
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INTERNATIONAL UPDATES
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| AUSTRALIA

Company And Commercial

Draft fifth edition of corporate governance principles released for consultation

The Advisory Group on Corporate Governance has released the draft 5th edition of the Australian
Securities Exchange Corporate Governance Principles and Recommendations, proposing updates to
Australia's corporate governance framework. The revised draft largely preserves the existing governance
structure while simplifying several provisions and reducing duplication with legislative requirements. The
familiar "if not, why not" reporting model has been retained, alongside the existing eight governance
principles. Subject to final approval by the Australian Securities Exchange Limited Board, the updated
framework is expected to apply to financial years commencing on or after 1 July 2027. The proposed
reforms seek to encourage practical governance, transparent corporate reporting, and greater
flexibility while discouraging a purely check-box compliance approach.

Tax

Federal Court confirms strict timing rules for cancelling transferred tax losses

The Federal Court of Australia has ruled in Evolution Mining Limited v Commissioner of Taxation
[2026] Federal Court of Australia 935 that a taxpayer could not validly cancel the transfer of tax losses
because the statutory election was made after the legally prescribed timeframe. The dispute centred on
the interpretation of Section 707-145 of the Income Tax Assessment Act 1997 (Commonwealth),
which regulates the cancellation of transferred tax losses within consolidated corporate groups. The Court
concluded that once the statutory deadline had expired, the taxpayer's subsequent election recorded in its
tax return could not reverse the earlier transfer. The judgment reinforces the importance of statutory
interpretation, legislative purpose, and strict compliance with prescribed timelines when exercising
rights under Australia's taxation framework.

| cANADA

Employment & Labor

Canada issues guidance on employee training obligations for digital accessibility

The Employment and Social Development Canada has released new guidance explaining the employee
training requirements introduced under the Regulations Amending the Accessible Canada Regulations
(Digital Technologies Accessibility Regulations) made under the Accessible Canada Act. The
guidance clarifies that, from 5 December 2027, federally regulated organisations covered by the
Regulations must identify employees involved in the development, maintenance, or procurement of digital
technologies and provide them with appropriate accessibility training. While the Regulations do not
prescribe a specific training format, organisations are encouraged to adopt effective learning methods
such as workshops, webinars, or self-paced programmes. The guidance places significant emphasis on
digital accessibility, employee training, regulatory compliance, and the elimination of accessibility
barriers in information and communication technologies.
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Healthcare & Life Sciences
Supreme Court upholds dosing regimen patent and clarifies medical treatment patentability

The Supreme Court of Canada has delivered its judgment in Pharmascience Inc. v. Janssen Inc., 2026
Supreme Court of Canada 26, confirming the validity of Janssen's patent relating to a dosing regimen for
the schizophrenia treatment paliperidone palmitate. The Court rejected the argument that the patent
constituted an unpatentable method of medical treatment, holding instead that the claimed invention
satisfied the requirements for patent protection under Canadian law. In reaching its decision, the Court
reaffirmed that although the doctrine excluding certain medical treatment methods from patentability
continues to exist, it did not apply to the patent in dispute. The judgment provides important guidance on
patent eligibility, pharmaceutical innovation, medical treatment claims, and the scope of Canadian
patent law.

Leisure & Tourism
Ontario Court of Appeal permits international player pooling for regulated online gaming

The Ontario Court of Appeal, in Reference re iGaming Ontario, has confirmed that Ontario may lawfully
allow players within the province to participate in regulated online peer-to-peer gaming with players
located outside Canada. The Court held that such arrangements remain consistent with Section 207(1) (a)
of the Criminal Code provided that iGaming Ontario continues to conduct and manage the Ontario
portion of the gaming scheme. According to the Court, the physical location of all participants is not
determinative so long as Ontario retains effective regulatory control over gaming activities offered to
residents. The ruling clears the way for the possible introduction of international pooled liquidity, cross-
border online gaming, and expanded peer-to-peer gaming markets, subject to future policy decisions
and any further judicial proceedings.

| cHINA

Construction

China introduces new judicial interpretation to strengthen construction contract dispute resolution

The Supreme People's Court of the People's Republic of China has issued the Judicial Interpretation
(1) on Issues Concerning the Trial of Construction Project Construction Contract Disputes, which
came into effect on 30 June 2026. The new interpretation updates the legal framework governing
construction contract disputes and seeks to address persistent industry concerns, including affiliation
contracting, illegal subcontracting, and breaches of tendering requirements. It also establishes a
coordinated enforcement mechanism that connects civil adjudication, administrative enforcement, and
criminal oversight, ensuring greater consistency in regulatory action. The reforms are expected to
influence construction compliance, contract management, dispute resolution, and overall industry
governance by promoting greater accountability and strengthening enforcement standards across the
construction sector.

Patents

Thailand and China strengthen cooperation to improve intellectual property enforcement

The Government of Thailand has approved a draft Memorandum of Understanding with China's market
regulatory authority to enhance bilateral cooperation in the enforcement of intellectual property rights.
The proposed arrangement provides for greater information sharing, administrative coordination, and
capacity building between enforcement authorities but does not create a direct mechanism for rights
holders to initiate cross-border enforcement actions. Businesses operating across both jurisdictions are
encouraged to strengthen their cross-border intellectual property strategies by securing separate
registrations for trademarks and patents in China, maintaining ownership records, and reviewing
contractual protections with manufacturers and distributors. The initiative reflects a broader policy
commitment to improving intellectual property enforcement, cross-border cooperation, and protection
against counterfeit goods, particularly in industries heavily dependent on international trade and
electronic commerce.
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| yAPAN

E-Commerce

Vietnam issues new e-commerce decree affecting foreign investors and digital platforms

Vietnam has introduced Decree No. 248/2026/ND-CP, which came into force on 1 July 2026,
establishing a revised legal framework for electronic commerce that will significantly affect foreign
investors and foreign-invested enterprises operating in the country. The Decree expands the licensing
regime by introducing new categories of intermediary electronic commerce platforms while imposing
additional market access, registration, and operational compliance requirements on foreign platform
operators. It also strengthens obligations relating to seller identity verification, consumer protection, tax
administration, and market supervision to improve transparency across digital marketplaces. The
reforms form part of Vietnam's broader strategy to modernize its electronic commerce sector and create a
more robust regulatory environment for cross-border digital business.

Immigration

Japan prepares for transition to new training and employment system for foreign workers

Japan is preparing to replace its long-standing Technical Intern Training Program with a new Training
and Employment System, which will become fully operational on 1 April 2027 pursuant to Act No. 60 of
2024, amending the Immigration Control and Refugee Recognition Act and the Act on the Proper
Implementation of Technical Intern Training for Foreign Nationals and the Protection of Technical
Intern Trainees. Unlike the previous framework, which primarily focused on international skills transfer,
the new system is designed to address labour shortages while promoting human resource
development and long-term workforce stability. Businesses employing or planning to recruit foreign
workers are expected to review their existing employment practices and prepare for the revised regulatory
framework, which seeks to balance workforce development, career progression, and labour market
needs through a more transparent and structured immigration system.

| mALAYSIA

Company & Commercial
Federal Court clarifies when company directors can also qualify as employees

The Federal Court of Malaysia, in Acexide Technology Sdn Bhd & Anor v Chang Heng Keong & Anor
[2026] CLJU 2221, has delivered an important judgment clarifying the circumstances in which a
company director may simultaneously hold the status of an employee. The Court reaffirmed that
occupying both positions is legally permissible while explaining how the Companies Act 2016 and the
Industrial Relations Act 1967 should be interpreted together. The dispute arose after two directors were
removed from the company and subsequently pursued claims alleging unfair dismissal under Section 20
of the Industrial Relations Act 1967. The ruling provides significant guidance on dual capacity
employment, director-employee relationships, corporate governance, and the legal rights available to
directors who also perform employment functions within a company.
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Competition & Antitrust
Malaysia approves major reforms to strengthen competition law framework

The Dewan Rakyat has passed the Competition (Amendment) Bill 2026 and the Competition
Commission (Amendment) Bill 2026, introducing significant reforms to Malaysia's competition law
regime. The amendments expand the scope of the Competition Act 2010 by extending its application
from commercial activities to commercial or economic activities, while also removing the distinction
between horizontal agreements and vertical agreements in relation to anti-competitive conduct. The
legislation further strengthens the investigative and enforcement powers of the competition regulator and
broadens procedural safeguards and appeal mechanisms. In addition, the amendments propose
renaming the regulator as the Malaysia Competition Commission, reflecting a wider effort to enhance
competition enforcement, institutional governance, and market regulation across the country.

Artificial Intelligence
Malaysia proposes comprehensive artificial intelligence governance legislation

Malaysia's National Artificial Intelligence Office has released a public consultation paper proposing a
new Artificial Intelligence Governance Bill, marking the country's first dedicated legislative framework
for regulating Artificial Intelligence systems. The proposed Bill adopts a risk-based regulatory approach
and would apply throughout the lifecycle of Atrtificial Intelligence systems developed, deployed, or used
within Malaysia, including certain systems operated by foreign entities. The framework introduces guiding
principles centred on human dignity, transparency, accountability, safe and secure use, and data
governance, while imposing obligations proportionate to the level of risk associated with each Atrtificial
Intelligence system. The proposal represents a significant step towards establishing a structured legal
framework for Artificial Intelligence governance, responsible innovation, and regulatory oversight as
Malaysia advances its long-term digital strategy.

| siINGAPORE

Arbitration & Alternative Dispute Resolution
High Court reinforces limited judicial interference in arbitral awards

The General Division of the High Court of Singapore, in JXC Pte Ltd v Thye Chuan Engineering
Construction Co Ltd [2026] SGHC 100, has reaffirmed Singapore's strong non-interventionist approach
towards arbitral awards. The Court dismissed an application seeking to set aside an arbitral award on the
ground of breach of natural justice, holding that the arbitral tribunal was entitled to consider invoices
issued to a related company where the parties had treated the entities interchangeably during project
execution. The judgment emphasizes that courts will not interfere with arbitral decisions merely because
parties disagree with the tribunal's factual findings. The ruling strengthens confidence in arbitration,
party conduct, construction disputes, and the principle of finality of arbitral awards, while recognizing
the practical realities of complex commercial projects.

Information Technology & Data Protection
Singapore launches new initiatives to strengthen artificial intelligence and data governance

During the Singapore Data Festival 2026, the Infocomm Media Development Authority announced
several initiatives aimed at enhancing the country's framework for Artificial Intelligence and data
governance. These include the introduction of the Digital Twin for Enterprises Playbook, new Advisory
Guidelines on the Use of Personal Data in Generative Artificial Intelligence, and Artificial Intelligence
Transparency Guidelines featuring an Artificial Intelligence Information Card to improve transparency
for users.
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The initiatives also promote greater regional collaboration on Artificial Intelligence governance and
cross-border data flows in preparation for Singapore's Association of Southeast Asian Nations
Chairmanship in 2027. Collectively, these measures seek to strengthen data protection, responsible
Artificial Intelligence deployment, transparency, and digital innovation while supporting business
growth and public trust in emerging technologies.

| usa

Arbitration & Alternative Dispute Resolution

Court directs Securities and Exchange Commission to reconsider arbitration rule petition

The United States Court of Appeals has ruled that the Securities and Exchange Commission acted
arbitrarily in rejecting a petition seeking the withdrawal of certain Financial Industry Regulatory
Authority arbitration rules. The dispute involved a broker-dealer challenging Financial Industry
Regulatory Authority Rule 2268, Financial Industry Regulatory Authority Rule 12200, and Financial
Industry Regulatory Authority Rule 12204, arguing that they conflicted with the Federal Arbitration
Act. The Court held that the Securities and Exchange Commission failed to provide a reasoned
explanation addressing the substance of the petition, thereby falling short of the requirements under the
Administrative Procedure Act. While the Court did not invalidate the existing rules, it directed the
regulator to reconsider the matter through a proper decision-making process, reinforcing the importance
of reasoned administrative action, arbitration, and regulatory accountability.

Aviation

Federal Aviation Administration proposes new framework for commercial supersonic flights

The Federal Aviation Administration has proposed a new regulatory framework that could pave the way
for the return of commercial supersonic flights over land in the United States. The proposal would replace
the long-standing prohibition on civil flights exceeding Mach 1 with a performance-based standard
requiring aircraft to maintain sonic boom overpressure below 0.11 pound per square foot. Operators
would be required to demonstrate compliance through methods approved by the Federal Aviation
Administration before receiving operational approval. The proposal reflects advancements in supersonic
aviation technology, noise mitigation, and regulatory innovation, while continuing to require
compliance with existing airworthiness, airport, and operational safety standards.

Capital Market

American Bankers Association supports proposal to revise large accelerated filer thresholds

The American Bankers Association has endorsed the Securities and Exchange Commission's proposal
to modernise the regulatory framework governing large accelerated filers. The proposal seeks to
increase the public float threshold from 700 million United States Dollars to 2 billion United States
Dollars, simplify filer classifications, and extend scaled disclosure benefits to all non-large accelerated
filers. It also proposes exempting eligible companies from the requirement for an auditor's attestation of
internal control over financial reporting. The American Bankers Association believes these reforms
would reduce regulatory compliance costs, particularly for community banks, while ensuring that
reporting obligations remain proportionate to the size and complexity of listed companies.
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Securities and Exchange Commission proposes optional semiannual reporting for public companies

The Securities and Exchange Commission has proposed amendments that would permit domestic
public companies to choose semiannual reporting instead of the existing quarterly reporting system. The
proposal introduces Form 10-S, allowing eligible companies to submit interim financial information every
six months while retaining the option of continuing quarterly reporting. The proposed reforms are
intended to reduce compliance costs, administrative burdens, and reporting expenses for listed entities.
However, companies considering the new framework will need to assess its potential impact on investor
engagement, capital raising, financial disclosure, and existing contractual obligations before electing
the alternative reporting structure.
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